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N.C.T. Delhi Submi{téd a written reguest on 65.8.1883 in
/

the form of an apolication seeking voluntary retirement.
LAccording to.%he~Ru1es in force the applicant s recuest was
rqquiredl te Be accepted or rejected within a speé%fied
time. However, the Fesponaen{s.did not pass any order on
%hé :rpj:can{’s ‘apé}écaiion. Instead, a chargesheset was
served ypon tHe applicant. The applicant approached the
Teribunal hy way of OA-8§1/96< That 0A was partly allowed

..by this Tribunal by the judgement order dailed 8.1.1987 and
the order of the respondents dated 15.2.85 treating the
period  between 1.8.1883 {o 5.9.18983 ag absence from duty
was sel aside and tﬁe }espon?ents were directsed to 1{reat
the aforesaid period as leave of the kiné duies There was a
further direction %b the respondents e tﬁ@ai ﬁhe app!ticant
to be in coniinued service till the daﬁe of wvoiuniary
retiremeht i.e. 1.4.1884 and to disburse to him full pay
and allowance {reaiéng the period as spent on duty.

3. kt may be stated here that bhaefore the
filing of thaf- O'Ai the chérgesﬁeet against the applicant
had been dropped by the ordgf dated 15.2.1985 but while
doing so the  respondents 'héd ordered that the period of
unauthorised sbseﬁcé from 1.8.1883 1t the date of
chargesheet excepiing the ﬁeréod from.1:91?99; to 6.89.1883
‘cog!d'not be treated as 'spent on duty and for that peridd
the applicant would not be entitled Yo any salary. While
partly aliowing the 0.A. the Tribunal upheid tha crder
dated 15.2.1965 s0 lfar_ as that . order accepted the
applicant’ s request for voluntary réﬁirement w.e. f
T.4.1884 This was done on a specific concession of tﬁe
applicant and his counse!l. that they‘wogid PESfﬁiC{ the

//9}$Em4ih the 0OA only to challenge that part of the impugned
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